
FIR No. 93/2021. 

PS Narela. 

U/s 411 IPC. 

State VS 1. Tarun @ Kali S/o Late Rakesh and 

2. Harender @ Lala S/o Maam Chand. 

 
24.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 22.07.2021 

of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through video conferencing. 

  

Present:  Ld. APP for State. 

  Both accused produced from Sonepat Jail via VC (due to pandemic situation). 

  IO HC Deepak with case file. 

  Case file perused. 

  An application for extension of 14 days JC remand of both accused has been filed. 

  Order dated 20.07.2021 of the Ld. Duty MM, North Distt., Rohini Courts perused. 

  Both the accused were formally arrested at Sonepat Jail and were remanded to JC till 07.07.2021 

vide order dated 23.06.2021 of Ld. Duty MM, North Distt., Rohini.  It appears that the IO forgot to move application 

for extension of JC remand and even the Jail Suptt. did not produce both the accused on the said date i.e. 07.07.2021 

before Ld. Duty MM concerned. 

  On behalf of the Suptt., it is submitted that the copy of the relevant order was not so received. 

  As regards the IO, he states that due to the pandemic situation he was under the impression that the 

extension was automatic via VC and inadvertently failed to seek formal extension of JC. 

  IO has tendered an unconditional apology and undertakes not to repeat the mistake again. 

   Since both the accused were already in JC, there is no infringement of liberty. 

  In the facts and circumstances of the case as well as for need for investigation and after placing 

reliance upon the judgment of Hon'ble Madras High Court in 'State VS K N Nehru' (DOD 03.11.2011) in Crl. O.P. 

(M.D.) No. 13683/2011 wherein it has been observed that after his formal arrest, accused does not come into the 

physical custody of the police and instead continues to be in Judicial Custody thereby ruling out any possibility of 

violation of his right to liberty, application is allowed and both accused are remanded to JC for 14 days i.e. till 

07.08.2021. 

  However, IO is warned to remain careful in future. 

  Both the accused be produced via VC before Ld. Duty MM on 07.08.2021. 

  Application stands disposed off accordingly. 

  Order dasti to all quarters concerned. 

  Copy of this order be also sent to SHO as well as ACP concerned for taking appropriate action 

against the IO.     

 

   (Divya Malhotra)                           
           MM-01/North/Rohini Courts 

                24.07.2021 



FIR No. 277/2021. 

PS Bh. Dairy. 

U/s 429 IPC; 4/12 DACPA and 11 PC Act. 

State VS Md. Adil. 

 

24.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

   

Present: Ld. APP for State. 

  Md. Tariq, ld. counsel for applicant. 

 

  Reply received. 

  IO states that the applicant has not provided his details such as address and phone number so 

as to enable the IO to contact him for the purposes of the investigation. 

  Same may be provided in the Court and conveyed to the IO. 

  Applicant is directed to join the investigation. 

  Let fresh reply be called for 28.07.2021. 

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                24.07.2021 



FIR No. 476/2021. 

PS Bh. Dairy. 

U/s 33/58A Delhi Excise Act. 

State VS Rahul S/o Gulab Singh. 

 

24.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for State. 

  Sh. Satender Pal Singh, ld. counsel for accused. 

 

  Reply received from IO. 

  As per the prosecution, upon secret information the Special Staff arrested the accused 

who was found to be carrying 48 cartons i.e. 2400 quarters of illicit liquor in his vehicle without any 

permit or license.  Bail application of the accused is opposed citing gravity of offence and that he 

may abscond, being not a resident of Delhi. 

  On the other hand, ld. counsel for accused has pressed for bail on the ground that he 

has been falsely implicated in the present case and that he is in JC since 13.07.2021.  It is further 

submitted that investigation in the case is already complete and accused is no longer required in the 

case. 

  Heard.  Perused. 

  A large quantity of illicit liquor has been recovered from the possession of the accused 

without any explanation.  The menace of circulation of illicit liquor is increasing day by day.  Keeping 

in view the gravity of offence and the likelihood of accused fleeing away from justice, I do not deem 

it appropriate to grant bail to the accused at this stage. 

Accordingly, application in hand stands dismissed. 

   Copy of the order be sent to ld. counsel for accused via any of the electronic modes. 

   Copy of the order be uploaded on the Delhi District Courts website. 

     

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                24.07.2021 



FIR No. 0633/2020. 

PS Bh. Dairy. 

U/s 356/379/34 IPC. 

 

24.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

 This is an application for release of case property (mobile phone) on superdari moved 

on behalf of owner/applicant Manpreet Singh. 

Pr :  Ld. APP for State. 

 

 Report filed by the IO perused. 

 As per the report by the IO that case property i.e. mobile phone make Samsung M-11 is no 

more required for investigation purpose. IO has no objection if the same be released to its 

owner/applicant. 

 Ld. APP for State has also no objection.   

 In the facts and circumstances of the case, the aforesaid case property be released to the 

applicant/owner in compliance of judgment of Hon'ble Delhi High Court in Manjeet Singh Vs State 

(Crl. M.C. No.4485/2013 and Crl. M.C. No. 16055/2013) and after proper verification and upon 

furnishing superdarinama to the satisfaction of the SHO/IO. 

 IO/SHO is further directed to make proper panchanama of above said case property and take 

photographs, negatives  before the releasing of the same, as per rules. 

 The photographs should be attested and counter signed by the complainant, accused as well 

as by the person to whom the custody is handed over and the applicant. 

 Application is disposed of accordingly. 

  Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to SHO concerned for compliance.   

 Copy of the order be also uploaded on District Courts website.   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                24.07.2021 



FIR No. 451/2020. 

PS Narela. 

U/s 392/394/397/411/34 IPC. 

State VS Md. Shah Alam. 

 

24.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  File is taken up today on an application for committal moved on behalf of the 

accused Shah Alam. 

 

Present: Ld. APP for State. 

  Sh. Rajesh Kumar, ld. counsel for accused Shah Alam. 

  None for accused Aftab. 

 

  Matter is at the stage of scrutiny. 

  Documents supplied to accused Shah Alam are stated to be complete. 

  Issue notice to accused Aftab and his counsel to appear via VC on 31.07.2021 at 2 

pm for further proceedings. 

  Ld. counsel for accused Shah Alam to remain present on such date and time. 

  

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                24.07.2021 



FIR No. 291/2021. 

PS Bh. Dairy. 

U/s 356/379/411/34 IPC. 

State VS Noor Hassan S/o Md. Chhote. 

 

24.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

   This is an application seeking release of accused moved by the IO. 

 

Present:  Ld. APP for the State. 

  Accused is stated to be in JC but not produced due to restricted movement on account 

of COVID 19. 

   

   An application for release of accused has been moved stating that recovery in the mat-

ter has been made from accused Deepak and not from the present accused person.  TIP proceedings 

have also failed in the matter. 

   Considering the fact that there is no material on record to connect the accused person 

with the involvement in present case except his disclosure statement which has no evidentiary value 

in the eyes of law, the accused Noor Hassan S/o Md. Chhote is hereby released in the present 

case. 

   Application is accordingly disposed of. 

   Copy of this order be given dasti.    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                24.07.2021 



E FIR No. 000537/2020. 

PS Bh. Dairy. 

U/s 379/411/34 IPC. 

State VS Salman S/o Md. Shahid. 

 

24.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

   This is an application seeking release of accused moved by the IO. 

 

Present:  Ld. APP for the State. 

  Accused is stated to be in JC but not produced due to restricted movement on account 

of COVID 19. 

   

   An application for release of accused has been moved stating that recovery in the mat-

ter has been made from accused Lal Babu and not from the present accused person. 

   Considering the fact that there is no material on record to connect the accused person 

with the involvement in present case except his disclosure statement which has no evidentiary value 

in the eyes of law, the accused Salman S/o Md. Shahid is hereby released in the present case. 

   Application is accordingly disposed of. 

   Copy of this order be given dasti.   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                24.07.2021 



FIR No. 750/2018. 

PS Narela. 

U/s 279/337 IPC. 

State VS Md. Kalim. 

 

24.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is an application filed on behalf of accused / applicant for release of driving 

licence for the purpose of renewal. 

 

Present: Ld. APP for State. 

 

  The present request of the applicant has already been allowed vide order dated 18.12.2019.  

Accordingly, the present application has become infructuous and is dismissed.   

  Copy of the order be also uploaded on District Courts website. 

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                24.07.2021 



 

FIR No. 

PS 

U/s 

State VS 

 

24.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

 

Present: Ld. APP for State. 

 

   

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                24.07.2021 



FIR No. 7/2014. 

PS Narela. 

U/s 279/304A IPC. 

State VS Jabar Singh @ Vijay. 

 

24.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

   This is an application filed on behalf of accused / applicant Jabar Singh for release 

of driving licence for the purpose of renewal. 

   

Present: Ld. APP for State. 

  Ld. counsel for accused. 

 

  Heard. Record perused. 

  In view of the submissions made and facts stated in the application, driving licence be released 

to the applicant / accused as per rules against proper receipt and verification of Superdari on 

furnishing superdarinama in the sum of Rs. 5,000/- in the Court. The applicant is directed to deposit 

the renewed driving licence in the Court within two months from the date of release of DL. 

  Application stands disposed off. 

  Copy of the order be given dasti, as prayed for.   

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                24.07.2021 



Veer Singh VS DCP & Anr. 

PS Narela. 

U/s 156 (3) CrPC in FIR no. 94/2021. 

 

24.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

 

 

Present: Ld. counsel for complainant. 

 

  Two applications have been moved by the complainant i.e. one seeking custody of 

the victim girl Pooja and another for taking certain documents on record. 

  As regards the first application, it is conceded by the ld. counsel for the complainant 

that the minor girl is in custody of CWC, Alipur and therefore, any application seeking such custody 

needs to be moved before the said CWC and this Court has no jurisdiction to entertain such plea.  

This application accordingly stands dismissed. 

  As regards the second application, the copies of the documents i.e. copy of marriage 

certificate etc has already been provided to the IO who has sought time to verify the same.  It is 

pertinent to mention here that FIR in the case has already been registered; the victim girl recovered 

and the investigation of the case is in progress. 

  The prayer regarding production of the girl before the Court is also futile as she has 

already given her statement u/s 164 CrPC before the Ld. MM concerned wherein she has shown her 

disinclination to stay with her parents. 

   In these circumstances, no extreme urgency is made out and as such, the  application 

be merged with the main file and the progress report be called in the main FIR for  13.08.2021.

   

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                24.07.2021 



FIR No. 278/2018. 

PS Narela. 

U/s 25/54/59 Arms Act. 

State VS Kuldeep. 

 

24.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is a supplementary chargesheet.   

 

Present: Ld. APP for State. 

  Accused is stated to be on court bail. 

 

  Sanction u/s 39 Arms Act received. 

  Supplementary chargesheet be tagged with the main chargesheet for date already fixed.

   

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                24.07.2021 



FIR No. 118/2019. 

PS Bh. Dairy. 

u/s 394/34 IPC. 

State VS Rohit @ Kunal S/o Surender Singh. 
 

24.07.2021  

 

To 

   Dy. Suptt. of Prison 

   Central Jail No. 4 

  Tihar, Delhi 

 

Sir, 

Subject:  In reference to custody of accused Rohit @ Kunal in FIR No. 118/2019 PS Bh. 

Dairy u/s 394/34 IPC 
 

   Please refer to your letters dated 12.07.2021 bearing no. F.4/SCJ4/AS/UT/2021/4930 

and your letter dated 24.07.2021 bearing no. F.4/SCJ4/AS/UT/2021/5244, you will find that both 

these letters are in contradiction as regards the custody of accused. 

  In your letter dated 12.07.2021, your Office had reported that accused is not running 

in JC in the present FIR and a copy of his release warrants had been attached therewith.   Later on, 

however,  a letter seeking clarification regarding the custody of the same accused was received from 

your own office (see letter dated 17.07.2021).  Upon clarification being asked in this regard, you 

issued another letter dated 22.07.2021 bearing no. F.4/SCJ4/AS/UT/2021/5169 wherein you said that 

due to some confusion there was some contradiction in the reports.  However, today again vide your 

letter no. F.4/SCJ4/AS/UT/2021/5244 dated 24.07.2021, you have stated that accused is still running 

in JC in the present FIR.   

  It be noted that vide your own letter dated 12.07.2021, you had annexed the copy of 

the release warrants of the accused in the present FIR.  If that is the case, kindly render explanation  

as to why accused has not been released from custody in the present case and why time and again 

contradictory reports are being filed by your Office. 

  For ready reference, copies of letters dated 12.07.2021 (alongwith copy of release 

warrants found attached therewith); 17.07.2021, 22.07.2021 and 24.07.2021 have been attached with 

this letter. 

  Report be filed on 26.07.2021.   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                24.07.2021 



U/s 156 (3) CrPC. 

Rakhi VS Reena. 

PS Narela. 

 

24.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

 

Present: Sh. Vikas Dahiya, ld. counsel for the complainant. 

 

  Reply of IO perused. 

  To the utter shock of this court, IO ASI Dharamvir Singh has replied that he has not 

received the copy of the petition till date. 

  The first ATR in the matter was called on 11.11.2020 on which date extra set of 

petition was supplied to the Police Station for necessary action.  A noting to this effect is already on 

record.  The reply of the IO is even more shocking in light of his own reply already filed on 27.01.2021 

wherein he has not only not taken any such objection regarding non-supply of the application but has 

also filed a two page reply as to what enquiry he has conducted in the matter. 

  Thus, by making such false statement in the Court, the IO is in clear deriliction of his 

duties. 

  The conduct of the IO be brought to the notice of SHO as well as DCP concerned 

who shall take appropriate action against him and file report in this regard on the NDOH. 

  Fresh IO be deputed who shall file ATR in terms of the order dated 08.02.2021 by the 

NDOH. 

  An application regarding certain threats being made by the opposite side has been 

moved by the complainant.  Same is vague and bereft of any particulars.  As regards such allegations, 

applicant is at liberty to approach SHO concerned with her grievance. 

  ATR be called on 31.08.2021. 

  Copy of this order be sent to SHO as well as DCP concerned for necessary action. 

  Dasti  be given. 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                24.07.2021 


